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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.459/95 dt.9~5-96
(L}“\tMF\'Z-']ﬁA\ﬁ‘(’) :

Between

V., Sree Ramulu : Applicant
and

1. Union of India, rep. by

The General Manager
SC Rly., Rail Nilayam
Secunderabad

2., The Sr, DOivnl, Personnel Officer

SC Rly., Guntakal : Respondents

Counsel for the applicant ¢ Spri T. Panduranga Reddy
Advocate

Counsel for. the respondents : D.F. Paul, 5 C for Rallmays

CORAM

HON. RR, JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON, MR. RAJENDRA PRASAD H, MEMBER {ADMN, )
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( Oral order psr Hon, Mf. Justice M.G. Chaudhari, YC )

The application has te come infructucus for the
Pollowing reasons : |

In December, 1934 the respondents had invited
applications for thelministerial posts of office clerks
from all eligible ca$didates including Ferro Printers,
The applicant was oné of the épplicantS; ‘However, his
candidature was rejeéted on the ground that he was not in
the Feedser category.: He was, therefore, not called to
appear at the written test scheduled to be held on 9-4-95
which was passed on;tm 2252L95. The applicant, therefore,
filed the instant UA'un 4-4-1995 contending that he was

J ponil WA

being wrongly held to be ineligiblenag being wrongly not
allowed to appear a# the written test.yLInterim order
dated 7-7-1995 the %aspondent No.2 was directed to permit
.the applicant to appear for the written test. It was
directed that -if s%lected, order of promotion should not
be issued until Purther ordess from the Tribunal. The
applicant has stat%d in the MA{279/96) that although in

!
pursuance of the aforesaid order hs was &llowed to appear

‘at the written tesgt on 27-5—1995I the respondents@ﬁij

|
letter dated 19-2ﬁ96 have informed him that the entire test

that was held has |been cancelled and a fresh selection will
| .

be held after iss#ing a fresh notification, Ith@ﬁ,
Purther, been sta%ed that on 26-2-96 R-2 issued a fresh
notification calléng applications Ffrom Group-D employees
for Pilling up th% posts of office clerks in Group-C,.

Written test in pursuance of the fresh notification is

.

v . | e .
scheduled to be qeld on 13-4-1996, By this MA the applicant
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seeks a direction to the respondents as was given
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tion being held on 13-4-1996.

_ the -
2, Since the fresh notifPication is not @ SUbJGCt matter
of the DA and as the QA was relating te the earlier noti-

Pication which no longer exists it is not paossible to con-

sider the request of the applicant made in this Miscellaneous

Application, Similarly with the withdrawal of the
notification issued in December, 1994 and the cancellation
of the written test, the subject matter of the 0A has come
to an end and it canan survive and cannot be dealt with
as witHl relating tgt;’?rash nntiFication.

3 Consequently the OA is disposed pf as infructuous,
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(H, RaJendr sad ‘ (M.,G. Chaudhari)
Member (A Vice Chairman

Dated ; April 9, 96
Dictated in COpen Court
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To

1. The General Manager,
Union of India, SC Rly,
Railnilayam, Secunderabad.

-2. The Senior Divisional Personnel Officer,

SC Rly, Guntakal.

3. One copy to Mr.T.Panduranga R Chary, Advocate,
CAT,Hyd,
4, One copy to Mr, D,Francis Paul, SC for Rlys, CAT.Hyd,

5, One copy to Library, CAT.Hyd.

6, One spare CCpY.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDBRABAD

THE HON'BLE MR.JUSTICE M.G +CHAUDHART
VICE-CHAIRMAN

;ZkND & ' \& I /‘
, RO QUGN - '
THE HON'BLE M.MM&}

Dated: C’\- 3’ -1996

WUW MENT

MoA/RA/CoANO.

0.a0. 1S /ng -

T.A.No., (w.p. )

Admittéd ang Interim Directimns
issuedf.

Allowed,
Disposed of with directions
Dismigseq,

red/Re jected,
rder as'to costs .,
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